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+ ‘ o Nw' 10'01 , This Review Application has
5 e = &k anhe oo, I been Filed by the Respondent No.4 in

hes - Lol NeD~ KAIDT § V+A¢N0. 417 Of 2001l. By this OeAs the

& /’”"’L‘&O‘*“"l"”&w b y @pplicant has prayed for the review of

M ﬂ,eleoj\,r/e& MWM . U:ﬁ@h@& the order dated 12th October

]«71 o P(M,P/ws ! 'i 2001 passed in UeAeNo,417 of 2001
f“ P V(anﬁ»,“@ oAz mt?/ owhereby the direction was given to
)y / h’\‘wﬁf/f/o?” Jeo 1 ’ the respondents to implement the
1 D 1< Je. D/ 3 " Jimpugned order dated 11.9.2001. It
0( 'f has been represented‘ tﬁza &e applicant
”bn 0—# // / 2 \J lhaqs'»‘_,rﬁtogfoperly presented"(in the

The' Regpondent Noe.4 in O«A.
{NO+417 of 200lwasone of the applicants
in O+heNo.296 Of 2000, In M.P.No.144
) of 2001arising in O+%eNo,296 of 2000
and-the order was passed on 26.6. 01
| whereby the direction was issued .
. that the position of the applicants
lvis a vis the status shall not be
disturbed., By Annexure 3 in the Review
YApplication No.13 of 2001 the appli-
VE cant has placea oh :records the copyr
; _(/) igf the \Sﬁi%ffiﬁeéb ;0 ¢1042001 by which
eéﬁiep—seveeamem_ rder dated
111.9.2001 this review was stayed

S until fur*t:her orders, ~ (é?ﬁtd/
(/) CM{“%”“/\? ‘”{\ﬂ\@\%ﬁ P A VO,
™M
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AeK.Das respondent NoO.4. In view Of,éhis

Vo
;_'f

|
|
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|
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Issue notice to the responuents
- to show causejas to why Lhe order dated
12th Oetgpep” 20010 in O«heNo.417 of 01
"Shiﬁ,hdﬁ not be reviewed as prayed
for. Meanwhil®; the statL
be maintined,

s quo shall

:for
List on 27. i1 .O%Orﬁe‘rse

C‘(chwq}-\

.. Member

Both these R.A.'s are taken togeth-
er, as the issue involved “is the saﬂb
The R.A. 13/2001 had been moved by the |
respondent NO«.4°in O.A. 417/2001. The ]
0.A. 417/2001 was decided on 12.10.2001
at the admission stage by‘ﬁrantlng relief

[4

T to the applicant. The appl.l.Cant had prayed
_for implemettation of the order of trans-
fer dated 1149.2001. The applicant in C.A.

417/200 1 has moved R.A. No. 14/2001 stat-:
ting tha% the applicant'came to‘know that

the order dated 11.9.2001 had been stayed
by the State of Assam by order dated |
10.10.2001 so far ‘as it related to shri

developement in both the R.A.'s, prayer

has been hade for review of the order
dated 12.10.2001 in C.A. 417/2001. The
applicant bas prayed for review of the

order dated 12.10.2001 passed in O.A.

417/2001.

Heard Shri B.K.Sharma learned Sr.

- counsel for the applicant and also Mr.

D.K.Das, learned counsel for the responde=:
nt :No.4 The respondent No.4 Shri A.K.Daé .
alsc moved R.A. 13/2001 on 18.10.01 and 1t§
has also heen listed on 27.11.2001. The |
R.A. 13/2001 is also taken up for hearing

» today. The learned counsel for the reSponel
. dent No.4 has no objection if R.a. 13/2001°

which is fixed on 27.11.2001 is taken up

_ todéy. As there is some develdpment in ;

Contd /-
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respect of the order in 0.a. 417/2001

and the transfer order dated 11.9.2001
has been stayed by the respondent No.4
Govt. of Assam, the review application is
accepted. The order allowing status quo
to be maintained passed on 18.10.2001 in

RaAs 13/2001 is £ yaccated. The order passed
in ©.aA. 417/2001 is set aside,

The R.a.‘smare 4 disposed of as above
There shall, be no order as to costs,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 3 \t':
GUWAHATI BENCH s GUWAHATI. A
. si\
\\%\
R.Qrm'e . '3 ' '
s Case No, of 2001
Arising out of 0.,A,NO, 417 of 2001
In the matter of
. | Sri Y. Surya Narayan, I.F.S.

evscooce AEElicant'o

-Versus-

The Union of India & Crs.

v.eees Respondents,

-and- -

In the matter of :

TS —

A’W\'\L"}
Sri Aﬁ%t Kumar Das,

pivisional Foresé Officer,
~ Karimganj Forest bivision,

District-Karimganj, Assam.

Petitioner

es s o900

Respondent No,.4.

-And-

In the matter of 3
A reﬁiew petition filed by the
petitioner/respondentvNo.4 under
Section 17 of the Central Admidistra;

tive Tribunal procedure Rules, 1987

Contd. ceo e 2_0




praying fof recall/attepation/
modification of the order
dated 15.10.01 passed by this
Hon'ble Tribunal in 0.A,No.417
of éOOl. |

The humble petition of the
above-named petitioner/respondent

No.4 ;

MOST RESPECTFULLY BEGS TQ: STATE AS FOLLOWS :-

1. That the petitioner/respondent No.4 is presentiy
holding the Office of the Divisional Forest Officer(DFO),
Karimganj Forest Division, Karimganj. He has been implea~-

ded as Respondent No,4 in the above-noted 0.A.Case No.

417 of 2001.

[}

2, That by a‘Government Notification No.FRE.66/90/
190-C dated 11.9.2001, the petitioner/respondent No.4

was earlier transferred from Karimganj and posted as
Deputy Conservator of Forest attached to the Conservator
of Forest Northern Assam Circle, Tezpur with effect from
tﬁe date of taking over charge and in his place the

above named Applicant was transferred and posted‘as.

DFO, Karimganj Forest Division, Karimganj.

‘A ¢opy of the transfer order dated

11.9,2001 is annexed hereto and

marked as ANNEXURE-I,

Contd. e e ... 3.
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3. That the above-named Petitioner/Respondent

No.4 challanged the aforesaid transfer ordef dated

011.9.,2001 by filing Writ petition(c) No.6636 of 2001

before the Hon'ble Gauhati High Court inter alia on

the grounds that the sald transfer order dated

11.9,2001 was hot'only illegal, arbitrary ahd actuated

by malice but the same was also in violation of the
order dated 26.6.2001 passed by this Hon'ble Tribunal
in Misc.Case No.144/2001 arising out of O.A.No.296/2000.

Upon héaring‘the learned counsels for the parﬁies_the

Hon'ble Gauhati High Court by order dated 17.9.01 was

pleased to issue Notice in the said W;P.(C) No,.6636/200a.
The interim prayer for stay of the transfer order

dated 11.9.01 was however rejected.

4, That it is merkksnkag worth mentioning here
in- that thé‘above-named petitioner/respondent No.4 as
applicant together with several others had filed 0.A.
No.296/2000 before this Hon'ble Tribgnal challanging
the decision of the CentrallGovernment seeking to
reserve Zé‘posts of ‘the Territorial Forest Division
of Assam for being manned exclusively by the Officers
belonging to IFS Cadre. The said 0.A.No,246/2000 is

pendiné disposal before this Hon'ble Tribunal.

5. That during the pendency of the said O.2.
No.296/2000 before this Hon'ble Tribunal the Central
Government by a letter dated 27.4.2001 directed the

Govt. of Assam to notify the territorial Forest pivisions

[ l . Contd...-.4.
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as Cadre post in terms of the Notifications issued to
that effect earlier, In the wake of the said Letter
dated 27.4.2001, the Hon'ble Tribunal by order dated
26.6,2001 passed in Misc,Application No,144/2001
arising out of 0,A.No,296/2000 was pleased to direct
that although Notification regarding territorial
Divifion may be issuéd yet the position vis-a-vis the
| étatus pf the applicants therein shall not be changed
until further orders. The said interim order dated

26,6,2001 is holding field till today.

A copy of order dated 26.6,2001 is
annexed hereto and marked as

. ANNEXURE~-II,

6, That in view of the fact that the aforesaid
transéer order dated 11.,9.01 bosting an IFS Cadre
Officer in'place of the Petitioner/Respondent No.4 was
in cléar violation of the éforesaid interim order
dated 26.6.2001 passed by this Hon'ble Tribunal hence
the above-named petitioner/respondent No.4 filed a
Contempt petitibn being Contempt Petition No.40 of
2001 for draWal of Contempt proceedings against the‘
respondent authorities for issuing the order dated
11,9.2001 in d;liberate and wilful violation of the
order dated 26.6.2001 passed by this Hon'ble Tribunal.
Notices has been issued in the said Contempt Petition

No.40 of 2001 and the same is still pending disposal.

Contdeseeede -
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7. . That in the wake of the interim order dated
17.9.2001 passed by the Hon'ble Gauhati High Court in
W.P.(C) No.6636 of 2001 rejecting the interim prayer,
the petitioner/respondent No.4 was making preparations
to hand over charge in terms of the transfer or@er
dated 11.9.2001. However, in the meanwhile it appears
that upon receipt of notices in Contempt Petition No,
40 of 2001, the respondent authorities immediately
decided to comply with the order dated 26,6,.,2001
passed by this Hon'ble Tribﬁnal and with that end

in view the respondent authorities by a Notifiéation
issued under Memo No,FRE.100/2001/26 dated 10,10.2001
temporarily stayed the earlier transfer order dated
11.9.2001 in respect of the petitioner/respondent No.4.
As such, on the basis of the order dated 10,10.2001
the petitioner/respbndent No.4 is still continuing

to hold the post of D.F.O, Karimganj till today.

A copy of the order dated 10,10,2001
is annexed hereto and marked.as

ANNEXURRE-IIL,

8. ’ That after the order dated 10.10,2001 was
issued staying the earlier transfer order;dated
11.9.2001 the above-named Applicant on 15.,10.01 filed
O;A.No.417 of 2001 before this Hon'ble Tribunal inter
alia seeking a direction upon the petitioner/respondent

No.4 to hand over charge of the Karimganj Division

in terms of the order dated 11.9.2001, Be it stated

Contdese. 060
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11, That it is respectfully stated that the
order dated 15.10.2001 isvin conflict with the spirit
of the!notices issued by.the Hon'ble Tribunal in
Contempt Case No.40/5001'arising out of 0O.A.No.296/200Q.
AXKXXRPREURXGRXQXRX Further in view of the fact that .
the.order dated 10.10.2001 had been issued prior to
passing of the order dated 15.10.01 by this Hon'ble
Tribunal and the said order date@ 10.10,2001 not
having been set aside, there is a strong possibility
that order dated 15.10.2001 passed by this Hon'ble
Tribunal would create furthef confusion in the matter

resulting into multiplicity of legal proceedings.

12, That it is respectfully stated that the

above-named applicant has obtained the order dated
15,10.01 by concealing vital material facts, Had the
fact regarding issuance of the order dated 10.10.2001

been placed before this Hon'ble Tribudal then in every

likelihood this Hon'ble Tribunal may not have passed

the order dated 15,10.01 in its present form, As no
notice of the 0.A.No,417/2001 was served upon Xhx=
him, the presenﬁ petitioner/respondent No.4 also did

get an apportunity to pring the aforesaid fact to

the notice of this Hon'ble Tribunal,.

13. That if the order dated 15.10.2001 is not
jmm diately recalled/altered then in that event the
petitioner/respondent No.4 strongly apprehends that

some orders adverse to the petitioner's interest may

Contdeesese8e
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be issued by the respondent authority in which eventu-
.ality ﬁhe petitioner/respondent No,4 would suffer
immensely.

14, That under the facts and circumstances
narrated above it is thereforé respectfully submitted
that this Hon'ble Tribunal may be pleased to recall/
alter/modify the order dated 15.10,01 passed in O.A,

No.417 of 2001 for the interest of justice.

15, That this petition has been filed bona-flde

and for the ends of Justice.

In the premiseé,it is therefore
prayed that this Hon'ble Tribunal
,may be pleased to issue notice of
this petitiom, call for the records
and upon hearing the parties be
pleased to recall/alter/modify the
order dated 15,10.01 passed in O.A.

No. 417 of 2001.
-and-

In the interim be pleased to
stay the operation of the order

dated 15.10.01.

And for this the petitioner/respondent No.4 as in

duty bound shall ever pray.
_ X
| /

Verifica‘tion. es e 090



I,Sri Amrit Das, Son of Late Monuram Das,
aged about 42 years, D.F O,Karimganj Diviss.on,
Karimganj, do hereby solemnly affirm and verify that
the statements made in paragraphs /) 7,/070 /87
are true to my knowledge, those in paragraphs

2 Jo& » are true to my information derived from
records and the rest are my humble submissions before
the Hon'ble Tribunal. |

| olanr'f. He
and I sign this %Wn on this the l%’/‘

day of October, 2001,

¢4
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NOT IP S ATION

Dated Dis;ur ,che 1lith Sapthbagﬂ i

| 2000
NOSTRE.66/90/190 1 In modiflaation of sarlier Gove,
Notifiaation No.rmE 2/91/pt.1rs/119-a dtde12. 742004 8hed, &

€ R Bhobora,kCF 1s tranferred ang poated as Diviaional

Forest Oftiner,Central Assam afforestation Division,Meds

Hojal with affeat from the date of taking over charge. [/}

vice s8xi AC D.as transf&rred.- '

|
v
. . ,"0
i
i

i

NO.NRE.66/99/190~A~3 In the interest of publ;o svrvice, qo
s8hri A C bas,Divisional rorest Officer,Central Aaaamwg;ﬁi

- Affor-station vivision,Hojai ia trahaﬂmx;ed‘nnd post :g{ﬂ

48 Divisional rorest Officer, astarn Assam wildlige {
Divialon,pokakhat with e°ffact from the date of taking

over charge vice Shri p g Das, Irs trans ferred, S L

.
¢

K

NOSTRE.66/90/190~8 3 Un reliaf,shes v s Das, Ir5,Divisional B
Forast otficer'.nantmrn Assam wildlife Ddv .sdon, )
Rokakhat is in tha inter:st of publia service

transferr-d and posted as Divisional rorest Lffloer, ',
Kamrup west Uivinion.namunigaon with effest from the 7{

date of taking over charge vice shri Nagen Das,Irs,
transferred,

NOJFRE.66/90/190-C ; up relief,the sarvices of shri Nagen
Vas ,Irs,bivisional Forust otﬁioer.xamrup veax
Diviaion.uamunignon is in the interaest of publdic
sarvice are placed .t the disposal of Kirbi ‘
Anglong Autonomouc counoil.biphylfor his pdsting
o8 Livisional Forest vfficex,Hamran Division,Hamren
vice ri A ¢ Sarma already trans ferred,

X; , contde ¢, 2 -
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NO.FRE.66/90/190-D 3. In modificaticn of eurlier Gove,
Notifiaation NOWFRE«3/90/pty11/208~A Gtd.22.842001 Shed
Y suryanarayan ,IF8,Divisional Foreat OCficer,Dighod
Division,igb.d ia in the interest of public service
treanferred and posted as Divisional Furest Officer,
K. rimganj Division,K.xrimganj with effeat from the )
date of taking over charges vice shri A K Das tronsferred.

nu.tﬂs 66/90/190=E 1 Bn ralief, ahri A K mus.biviuiunal

Yorest Uffioer,Kirdmgan}y Division.xarimgan 1s in the | ‘ Tg
interest of public service transferrwdi and postad ag

OCY attached to Conservator of Furests,Norther Ausam o
Circle,Tezpur with affect from the date of taking oVat 3’j

<harges vice “hri ¢ R phobora whose txaﬂnﬂnt ordar ,haa
beaen modified, )

5d/-A B Md Eunus,

Joint Seoxetary to thae Govty of Assam,

Ferest Department,Dispur, j

Mamo HOLFRE.S66/90/190~F Dated L.s, ur the 11-9-2001

Copy to 3

1.
2,
3.
.‘.
s

6.

Te.

‘ Be\goal Suwahati~29,

The Accountant General ( A & £), Assam,Maldamgaon,

The Prinaipal Chief Consérvator of Forrﬂta,nsuam.
Rehabar ,%uvaha ti~8

The Chionf bonservator of Yorratse (wildlifa) Ansam.
Rehabard,Gusahatd=-8,; -

[T A

The Chief Consa: vatoxr of Forestsa (AQKtitOtial)A&‘ﬂNr

P anbaxar ,urahati~} 3 .f;'

The Chie¢ aonservator of For.asts (social Forostry}g ;
‘Assam,Zoo Harengli Road, auahati-24u B

The Chisf Congervator of ¥orsata (Reaoamuh.wduaation
and ¥ working ,.lan),Assam,0uwahatdi~24, ,
The conservator of Forests,Central Assam Cirale ,.
Guwahati~l Northex Assam Circlae,Tezpur/sastern

Assam Circle,Jorhat/¥ester Asnam Cliole,Kokrajharf
Karhi Anglong Autonowmous quunceil,Diphue | X

Q Qth‘.:n 'S .

p— ———— ‘
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The Dirodtor.xazitanga National Park,Bokakhat, '

Bhri A ¢ Das,Divisional Foregt Offiocer,Central Assam ,\i
Afforest~ation Division.uojai; ‘

11, shri Pel, Daa.lrs,l)ivuional Formst Otfinqr.w _ ;
Eastern Assam mrormm d1¢ lizg o
Diviadion Bokakhat.He is directod to move f£irgt

inmedi:tely aftor handing ovar Charge to rield
LAreg tor Kaz:tran'ga National park,

12.  shri pagen Las, 1rs, Divisional Forest Officer,
Kamrup west Division,Bamunimedde gaon, S 5

= e

13, 8hrd y Suryinaxayan.Irs,bivisional Forest ofticaer,
Digbod Divigion +Dighod,

14, shei A K Dag,Divigional Forent_Offiber.KarmganJ
_ Diviaion.xrimganj. '

15, sric R wesy phobora,poy ¢/0 Prinagpal Chief conw=
servator of Foresta.Asaam.Rehabari.Ouwdhau-ﬂ.

16 The p.3, to Minister, Forest Assam,Dispur, Gupshateg
for information of tha chlef seoretary, - |
17 tThe p y to the Chiag Becrat«ary.Ass-am_.D'isyut.(;uanati-.ﬁ'.v."‘
- for Anformation Of the “hieg Becretary,
18, The veputy Direq tor.l\msam.owt.l’rwammnunimadim. |
‘Juv-.-;ahati-z.for favour of Publication of the above

Notifiaation in the nsxt issue Of the Assam Gazet‘:t:e.“‘
19. personay ¥ile of the officers,

By order etg,
LA/~

B

Joint decretary to the Govt, ' gt

Of Agsam, Foreat Pepar tment,
Bispur,

An4
A Adhitet

Coe



| - -y
(2w wtal. ad ) ,.'. 7

. )1\!5, ’1F)l

TN PHE CONTRW ADMI N WA, 1V 'l‘lUu\Ju‘(;L, A \
GUWALIAT I BRdlit it G Ul eariny AMMLLNL-Z ;
ORDLE SHLET
J\’\/\/)A— LAPVLICAT L Nu ....‘ﬂk/\....OF QOOL""’/g —
S W oA - N‘\Q,/‘Mmo

\pg'&\“iﬂ‘h‘ﬂ SN
vl Leany o (L) Ao \* ondrea e b T oar )

Hysponuent, (5) Varion 4)\ r}\c)ui 9% gan;
Advoucate for Applacanes () M. N 'Dy\,\\g M“"D.Y\-D&Q

hdvocate for Ragpobient (5)$C.G & . , oM. MDDy ) G A DOy

$26.6.2000 - py ., this  application the

applicants have prayed Lhat the
Oparation of the lottnr dated
<1.4.0000 f{asued by the Director
General of Forests ang Speciat
Secretary, Ministry of Bnvironment
aua FOrests, Governmeqt vl India,
vy be v ugpandod during the
bendency of the O, A. In the 0.A.
Lthe applicanta have chal)lenged thae
gNoHLlca;lon dated v.1}.1v9a by
xwhlch the Central Govegpnent
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CENTRAL AOMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 6
O,Y.; _
Original Application No,417 of 2001, Y '

Oate of Order 1+ This the 12th Oay of Octobar, 2001,
HON'BLE MR, KeK<SHARMA, ADMINISTRATIVE MEMBER.

Shri Y.Surya Narayana, 1FS
Oivisional Forest afficer, Karimganj
Oivision, Karimganj, « '« o« Applicant,
Mr.B8.KeSharma, Mre5.Sarma, Mr.U.K.Nair &

Ms,U,.D as.

- V3 -

1. Union of India
Bepresented by the Saecretary
to the Governmunt of India
Ministry of fForest
) New D slhig

2, The State of Agsam
Represented -by the Chief Secratary
Dispur, Guuahati-s,

J. The Secretary to the Government
of Assam, O epartment of Forest
Dispur, Guuwahati-&,

veE T
PRI

.jfj;”h?AShri Amrit Kumar Das, presantly

wimes o J0lding the post of OF0, Karimganj

. Bivisbon, Karimgany (under order
, tranafer to Northern Assam Circls:

f?pur. _ « + « Respondentsg, -

”

(s M,Das, Advocat®s Govt, of Assam for
péndent NO.Z‘ ’ '

4
5

QRO ER
KeKoSHARMA (MEM1BER ADMN.) s

,..‘., o -

By this application under Section 19 of
: the~Admiantrative Tribunals Act, 1985, the applicant
hésrbrayed for implementation of order dated 11.9.,2001,
whersby the applicant has basn transferred and postaed
as.Divisional‘Forest Officer, Karimganj Divisjon,

Karimganj with effect from the date of taking over

the chargs, .

2, The applicant is an Indian Forest Service

Officer and was holding the charge of 0.F.04, Digbaoi,

VO e

Contd.. 2



A7)

P

\,

By order dated 11.9.20d1 the applicant has been trans- QP
Forred as mentioned above, The applicant was relieved

on 12.9.2001 by Sri Amal Chandra Sarma, who was posted

as O,F,0, Digboi, The applicant has joined in his placs

of posting ﬁamely, Karimganj on 17;9.2001,:but the charges -
had not yet been handedfﬁuer to“tha spplicant by Mr.
A.K.Das, D;F.O} Karimganj, whd is a member of Stete

Forest Service, It has beon-stated that though Mr.Das

is not an Indian Forest Service Officer he is holding.

"a cadre post, Mr.A.K.Das hed filed a petition before ths

Hpn'ble Gauhati High Court which vas numbered as WwP(C)

No. 6636/2001 and the Hon'ble High Court turnad doun the
‘ e ‘

interim prat/&ﬁxhbe\app&ieaat )or stay of the order of

t rans fer,

—t

3.0 Mr.8.K.S5harma, learned senior counsel for
the applicant has statad that the transfer order.dated
11.9,2001 hawe not been amended or cancelled -so far.The.

respondent. No,4 has refused to hand over the charge to

‘fw¢ applicant, Mr.Sharma has referred to the Annexure
d 10 being as Office Memorandum dated 27th October,
and 2nd July, 2001 issued by the Secretary to the

. of Assam, Perzonnel (R) Daptt.'aﬁd Chief Secretary

"to the Gowt, of Assam, wherein it has been emphasised that

the process of handing over charges should be completed

‘mithin 10 days of passing the trensfer ordaer, He has

submitted that the action nf the respondents in not
handing over the charge is viclative of the order of thg
Hon'ble High Court as well as the fo}cezﬂemorandums
dated 27th October,1993 and 2nd Julp, 2001. The applicant
has alsc made representationsdated 27.9,2001 and 4.10.2001
(Annexure~7 and 8 to the-application) to the Conservator

\VC LA Lo -
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of Forests, Southern Ascam Circle, Silchar and Secretary

Forest Deptt. Govts df A assam, Dispur. It is stated that

the applicant has not got any reply so fare

4, 1 have also heard Mre. M.0as, learned CDUnsel

abpearlng far the Gavernment of Assam.SHe Gdmitted that

the transfer order dated 11.9,2001 has not been cancelled

sp far.

S Haying heard the
* igh

counsel for the parties ant

; gone ¥ the documents filed uith the application it is

clear that the appllcant hag besn transferred fram the

post of D,F.0, Digbol ta D. F.B,

Karimganj Dbvision,

.Kgrimganj. The applicant has already been relieved ui th

v
the charge of 0,F.0, Digbol on 12,9.200% and haye also

reported at Karimganj Division on 17.9,2001. The applicant

has followed the order passed in his cese. There is no

material produced before me to shou that the applicant

Considering the importance

said order within one week fro

has no right to the post of D.F.0, Karimganj. The

. applicants representations have not been acted upon,

In the circumstamces,‘direct&pn.shoﬂldvbeﬁgﬁven to the
respondent . Nos. 2 & 3 to carrty out the order dated
£1.9.2001, so Far as it relates to the applicant,Accor-
dingly 1 direct “the s8aid respandants to carry out the

m the receipt of tha orders

‘XF tha matter

and as the parties have no objection, the matter is

djsposed of as the admiesion

stage. Ng order as-to costs.

___

Sd/~MEMBER ( Adm)



